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CENTRAL ADMINISTRATIVE TRIBUNAL CS%Z
PRINCIPAL BENCH
NEW DELHI

1) O.A. NO. 420/1996
. 2) O0.A. NO. 416/1996
3) 0.A. NO. 43371996
4) 0.A. NO. 297/1996
5) 0.A. N0O.1928/1996
6) 0:A. ND.1934/1996

This the_,_,“;_z__v\ﬂL _day of j%qu/z, 1997 .

HON’BLE DR. JOSE P. VERGHESE, VICE CHAIRMAN (3)

HON’BLE SHRI S. P. BISWAS, MEMBER (An)

1) 0.A. No. 420/1996

arun Kumair Mishra,

Practicing Advoucate,

R/0 B-153, East of Kailash

New Delhi—-110065. ... fApplicant

{ By Shri H. B. Mishra, Advocate )
-versus-

1. Government of National Capital
Territory of Delhi through
Chief Secretary,
‘5, Shamnath Marg,-
Delhi-110054.

2. Union Public Service Commission
through its Secretary,
Dholpur House
shahjanhan Road,
New Delhi~110011.

3. . Director of Prosecution,

Government of National Capital

Territory of Delhi,

Tis Hazari, Delhi. ... Respondents

( By Shri Jog Singh, Advocate )

2)  0.A. No. 416/1996

Naresh Kumar Verma S/O.Ram Kumar Verma,
R/0. House No. 302, Gautam Nagar,
New Delhi-11004%. - ... Applicant

( Applicant in person )
-versus-
1. Government of National Capital ~ - .
: Territory of Delhi thruugh ' T
Chief Secretary, :

5, Shamnath Marg, -
Delhi-11005“ ‘
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Unlon Fublic Service Commls 10n
through its Secretary,

Dholpur House,

Shahjahan Road,

New Delhi-110011.

The Dlrectorate for the Welfar

of SC/ST/0BC,

Govt. of NCT of Delhi,

154-155 01d Secretarlat Building,
Delhi-110054 through

its Secretary.

The National Commissioner for

8C, ST & 08BC,

Lok Nayak Bhawan,

Khan Market, ) ] .
New Delhi. : --- Respondents

( By Shri M. M. Sudan and Shri Vljay Pandita,
Advocates )

0.A. No. 433/1996
Ms. Kiran Bala D/0 Ram Lal,

R/0 197, Parmanand Colony,
Delhi- 110009 : ' .. Applicant

" ( By Shri R. K. Sharma, Advocate )

“versus-—

Governmerit of National Capital
Territory of Delhi through
Chief Secretary,

%, Shamnath Marg,
Delhi-110054.

Union Public Service Commission

through its Secretary,

Dholpur House,

Shahjahan Road, _ S

New Delhi-113011. --. Respondents

( By Shri M. M. Sudan and Shri Surat Singh,
Advocates ) '

"~ 0.A. No. 297/1996

Manoj Kohli S/0 A. D. Kohli,
R/0 A-29, Phase-I,
Ashok Vihar, Delhi.

Suresh Chand S/0 Harish Chand

- R/0 D-29, M7 ta Nall Gali,

Johari Puri, .
Delhi-110094."
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Vvirender Singh S$/0 Ghure Lal,
R/0O 9/35-34, Gali No.1,

Gyan Mohalla, Dharampura,
Gandhi Nagar,

Delhi-110031.

Mrs. Neelam Narang W/O sudhir Narang,
rR/0 10, Defence Enclave,

vikas Mard,

Delhi. .

pavender Rana S/0 H. P. Rana,
vill. & P.0. Sahibabad, Dairy,
Daulatpur, Delk@—110042_

Brij Pal Singh $/0 Lahari Singh,

R/0 Vill. & P.O. Ronda,

Distt. Bulandshahar (UP)

presently : 119 Himversha Apartments.

103, 1P Extension, Patparganj.
Delhi.

Brindabad $/0 Maheshwari Prasad,

R/0 Ambedkar Nagar,

sutarkhana, City Banda,

Distt. Banda (UP),

Presently : 3-A/134 (HIG),

Rachna, vaishali Colony,

Ghaziabad (UP). ... Applicants

( By Shri K. C. Mittal, Advocate )
fversué—

Government of National Capital
Territory of Delhi through
Chief Secretary,

5, Shamnath Marg,
Delhi-110054.

Union Public Service Commission

through its Secretary,

Dholpur House,

Shahjahan Road, »

New Delhi-110011. ... Respondents

( By Shri M. M. Sudan and Shri vijay Pandita,
Advocates )
~O0.A. No. 1928/1996

Naresh Kumar Verma S$/0 Ram Kumar Verma,
R/0 House No. 302, Gautam Nagar,

New Delhi-110049. _ ... Applicant .

( Applicant in Person )

-versus-,
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Union Public Serv1ce Commission

through its Secretary,

Dholpur House,
~Shahjahan Road,

New Delhi~110011. -.. Respond

o P ‘
( By Shri M. M. Sudan, Advocate )

6) 0.A. No. 1934/19%6

1.  Santosh Kumar Raghuvanshi .
" 8/0 Basant Singh.

2. Vipin Sandhuja
- 8/0 A. N. Sandhuja.

5. sanjiv Goel S/0 G. D. Goel.
o 4. Mukesh Kumar Ahuja -
S/0 R. K. ahuja.
5. Mé. Sushma Badhwar :
W/0 Rajiv Badhwar. C)
6. Kaleem Ahmam

S/0 Late Faizul Hasan.

7. Aslam Khan
S/0 A. S. Khan.

-
.!,/\‘

&. . Ram Kumar Verma
S/0 Late Shyam Prakash.

9.  Vakil Ahmad
S/0 Idda Khan.

10. Atig Ahmad : | '
S/0 Saleemuddin. G%

11. Ageel Ahmad
S/0 . Allah Diya.

(All applicants C/0 ,

Directorate of Prosecution,

Tis Hazari Courts,

Delhi) : --. Applicants
( By Mrs. Meera Chhibber, Advocate )

~versus-

1. Government of National Capital
o - " Territory of Delhi through
- ' Chief Secretary,
o 5, Shamnath Marg,
Delhi-110054.

2.. -Union Public-Service Commisesion
through its Secretary,

Dholpur House. T . N , )

. Shafjahan Road, . S - o S

‘New Delhi-1100311. _ . «.. Respondents - <
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( By Shri M. M. Sudan and shri vijay pandita,
advocates )

o R D E R

Or. Jose p. verghese,

These applications arise out of the effort of

the respondents to recrult Aassistant Public
Prosecutors, whose recruitment has been unduly
delayed. At early on 12.10.1994, the government of

National Capital Territory of Delhi wrote to the uUnion
P;blic Service Commission (UPSC) fér appointaent of
Assistant public Prosecutors on regular basis, and
finally the concerned advertisement for Filling up
these poéts came to be published on 13.5.1995 vidoe
advertisement No. 9 of 1995. Serial number 24 of the
caid consolidated advertisement refers to 49
Prosecutors in the Directorate of prosecution,
Government of NCT-of Delhi. Out of these 49 posts, 8
were reserved for scheduled Caste, 4 reserved for
scheduled Tribe and 14 for Other Backward Castes. The
essential qualifications prescribed were (1) degrec in
law of & recognhised univeréity or equivalent and (2)

three years’ experience at the Bar or equivalent

experience in any legal department or organisation of O

standing. The desirable gqualifications prescribed
were experience as Public Prosecutors/@ovarnment
Advocate. The duties prescribed were to conduct casés
in the .court of Metropolitan Magistrates on behalf of
the Government of NCT of Delhi and teach law subjects

at PTS Jharoda Kalan, pelhi Police.

I
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Since the regular intake of Public Prosecutors

were getting delayed, the Government of NCT of Delhi
~{

decided to recruit originally Assistant Public

Prsoecutors/Prosecutors . in the Directorate’ of

Prosecution on purely adhoc and emergent basis for a

méximum period -of six months only expecting fhe
process of regular appointment would be finalised by
then. The said advertisement appeanéd‘in the 'daily
newspapérs. of 2.2.1995 and the last date of‘a¢cepting
the applicatiéns was 24.2.1595. The qualificatidgs
prescribed were substaitnally the same as stated above
and all other things being equal, such as reServation
as per the Government pblicy, the appointments were to
take effect only as a stop—gép—arrangement.
\

.Pursuant tog the said advertisement, quité a
large number of persons were appointed by the Chief
Sécﬁetary, Government of Natiqnal Capital Territory. of
Delhi in the scale of Rs.2000-3200 on purely adhoc and
emergenf basis. These appointments were mostly made
towards the end of .November, 1995 and it waé clearly
indicated 1in the éppointment -letters .that these
aépointments were on adhoc basis for a contract period
of six months or till guch‘appointment of candidates

is made on regular basis through the UPSC, whichever

was earlier. It was. also pointed out to the

cahdidatés that the apboihtmeht would th'confer any

right on the candidates to claim ~seniority, .

continuance “ih- service or appointment on a regular

basis. .=

- . . -
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in the meantime, the UPSC conducted interviews
on the bacis of adveftisement dated 13.5.1995 from
12.2.1996 to 1.3.1996 and finally on 24.7.1996, the

uPsc sponsored the names of 2¢ candidates for

appointment on regular basis. It is not clear from
the averments nor from the list of the recommended
candidates available in the paperbook of 0D.A.

NO.420/1996 whether these 26 candidates recommended

included the reserved candidates or not.

Respondents on 22.5.1996 brought out an
amendment to the recruitment rules and the sald
amendment was issued under the proviso to Article 309

of the Constitution of India read with Government of

“India, Ministry of Home affairs notification dated
\

13-7-1959§ and with prior consultations with the UPSC.
By this amendment the re§pondents increased the number
of posts to 106 from the existing 49 and it is stated
that since there were 1arge number of candidates who
had applied 1in response to the eaflier adverticement
dated 13.5.1995, the UPSC were to recommend more
candidates if found eligible and available against the

extended number of posts as well.

All the Original Applications which are now
being heard together for final disposal, are arising

out of the facts stated above.

0.A. No. 297/1996 has seen Tfiled at the

instance of seven applicants who were in fact

appointed " on adhot basis in_ pdrsuance ‘of tHe

advertiéement of Februaiy, 1995 pending appointment of

B | = I Ee e
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regular  incumbents - through the  UPSC, and i
applicants herein are seeking regularisation.of thei

posts. on the basis that a large number of posts Wil
. . . AN

Qe

available and have been further added and s,

availabie subsequently, and as such, since thes

recruitment were after a proper selecfion'ﬂfrom 1.4
market and were appdinted being found eligible as thimy
were all fulfilling the .quélifications, prescribes
nothing more \remaiﬁs for the Eespondents than 1
considér fhe&r candidature for regularisation agaitst
the availablé vacancies. The applicaHts therein iy
applied to UPSC in pursuance of the abovelsnj,

notification dated 13.5.1995 but the UPSC turned Gom,

their appliéations and théy were not considrsig

against' the 49 regular vacancies as all of them wire
not called for the interview because the UPSC resori«g
to shortlisting of ~candidates. It was stated sy

behalf"of the respondent UPSC that for the 49 punts

advertloed there were a total of 796 applications it

candidates for the 24 unreserved posts. — Since tihe
number of applicants were not that high, the methos oFf
écreening was hot reéokted to, but the number was #jg4h
enough to raesort to shortiisting with object;ye
criteria_. The contentlon of the learned counsel fgor
the respondents Wwas that these applicants did tint

fulfil the criteria - laiddown for shortlisting the

Q

of which 491 appllcatlonw were from among the gensrgy C)

candidates and they were not caIled for test and_i-

interview. The submlss1on of the learned counsp; for

the applicants is that. apart from theilr clalnm for

régularisétion;~aiternatiye1y they‘may}be permittnd to - -

- - . o - _ . =
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be considered as a special class by the upsc
consider their candidature against the available

vacancies. o

0.A. No. 420/1996 was filed on behalf of Shri

A. K. Mishra who was also complaining against hic

exciusion by shortlisting at the instance of the UPSC.
He has also challenged the reserveation of 25 posts
out of total 49 and also/made submission that in the
absence of a notification under Article 242 of the
Constitution of India, no post can be reserved in

favour of STs in Delhi.

0.A. No. 416/1996 has been filed.on behalf of
a candidate from the OBC community, who was alaoi &
victim of shortlisting and on the basis of his adhoe
service, claims the same relief as claimed in 0O.A.
No. 297/1996. In O0.A. No. 433/19%96, the reliefs
claimed are thé ‘same anq the applicant 1ig alsoe

similarly placed as that of 0O.A. No. 297/19%6 and

0.A. No. 416/19%6.

0.A. No. 1934/1996 has been filed on behalf of
Santosh Kumar Raghuvanshi and ten others, all of them
belonging to the category of OBC and their candidature

has been rejected on the basis that their prior

.

Government service and their claim as OBCs arose

against the contention of the respondents that their

¢1aim has_ not been put up through prescribed proferma

-~ -

and as such age relaxation in either oF both countz

" could not sbe giVen.to the apdlicénts. -Similar is the




case in O0.A. No. 1928/1996 wherein the applicant is

seeking relaxation of age on the basis of his OBC.

certificate.

Pl
( h Y
\

‘Since the questions involved in these cases are
mostly common, we shall deal with those issues one by

one.

The first issue that has to be decided is
whether the respondents were justified in increasing
the number of. vécancies during the process gf
sélection and\iwill the same vitiate the equality - of
opportunity, é right available to the public under
Article 16 of the Constitution. It is an admitted
fact that in the‘original advertisemgnt published on
‘13.5.1995 the number of posts stated:toxbe subject to
process ofl selection were only 49 ané it -was on
4.5.1995 that the huhbef of posts Wére increased to
104 by'vway of an amendment to the recruitment. rules

under the proviso to Article 309 of‘thé Constitution.

Even though the respondents were within their power to

increase the .number of_poéts, they could not have

_added these additional number of posts during the

pendency of the selection procedﬁre that were going on

only for 49 posts, we are of the  view that the

respondents have acted illegally’ by édding the

%_ ‘additional number‘ of posts for .consideration than
.iﬁitially4 advertiééd, éna'ih the circumsténces, Qe dq
not however propose fo quash tEe entire sélection'
.\;“pr0cedure;' “In the cifeu@spances of . the case,  .we
caﬁéider it - fit t6 1iﬁitt;he:rgébmménda?%;hs_to the

nuhbéf_'of‘ posts-‘originally mentioned in the first

' - -
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advertisement. That being 49 and the actual
recommendations were only 26, we are not finding any

fault with those selections on the basis of which

thoze 26 candidates had been . recommended for

appointment.

But it 1is not clear whether these 26 posts
recommenaed included the reservéé candidates or not.
Our direction would be that in case 1t includes the
reserved‘ candidates, cnly then the recommendation and
appointment of those 26 candidates could be valid, if
not, only 14 .candidates from among the 24 poste
available ~to'the general candidates out of the total
of 49 can be considered to be reqular. Thereforc, if
no reserved candidates have been included in the list
of 26 persghs, only the first 14 candidates are to be
conside}ed as regularlylappointed and in accordance
with the rules. This is because this court passed an
interim order not to fill up ten posts out of 24 and
it may cbe for the reason that it should be available
in the event the applicants in this case succeed in
their complaints and since the total number of postc
available to the general category werc only 24, _ the
respondents coulc not have filled up 26 posts, The
total posts available for the respondents for
recommendation to be made validly were only 14 after
deducting 10 posts covered under the interim orders of
this‘fribunal_ The respondents are also directed to

consider the remainiing 12 candidates whose names have

) been duly recommendeo by the URSC after due selectzon“

~ but could not be in accordance with the rules, and as

such, theii appointment may be regularlsed.agalnat the
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additional wvacancies that were made available by

increasing the number of posts to a total of 106.

Even though we are finding that thé cases of excess
. i ’

candidates recommended and appéinted by the UPSC,

shall not - be treated éS«regulan originally, and their

appointment shall be treated adhoc tiil - the

resbondents regularise them against the additional
posts made available ' by an-: _amendment to the

recruitment rules.

A direction will 'glso be 1ssued to the
respondents that the vacancies reserved for the

recerved candidates shall be fllled up forthwlth from.

among the candidates who had joined the process of;

selection and found eligible and the recommendations

in this regard, if hot already made, shall be made

forthwith and appoihtmehts made without any deléy.

The second main issue tﬁat has been put forward
in these_ applications was that the appointments made
on adhoc: basis even though on the face of it,. it Qas
adhoc and on emergent basis, since the vécancies were
avallable and the épplicants have discharged their
dut1es to the satlsfactlon of the respondents, nothing

remains to be done but to look into their ACRs and

regularise them after taking-appropriéte approval. from

the UPSC. - The respondents on the other hand, submit

that the appointment was purely ‘on the basis of

:stbp—gép~arrangement and it was also clearly. stated

~

‘that- the sald appo1ntments w111 not confer any claim

-:_for régular1sat10n, nor were there any ACR% avallable_

B fbf’cohside24tion B of xregularlssatan, ‘with- the

R iy
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respondents also stated that

basls of;the large number of dec131ons by the_n

Supreme Court thes

‘SUbjeCtz matter of regularlsatlon. There - 1is .

on thei'

e stop gap arrangements cannot be a

considerable force in the submission of the

espondents and we are of the view that the appllcants

had been app01nted adhoc, the period of adhoc uerv1ce

being so short and the appointment on adhoc basis was

purely as & stop—gap—arrangement till the regular

incumbents were recommended by the UPSC, for which the

selection procedure was going on. The claim of thewe

applicants for regularisation will have to be 1 eiected

outright.

These applicants also claim that on the bagis

that they have been selected after they were found to

be eligible, and have been discharging their duties

catisfactorily. the respondent UPR culd not have
rejected their candidature for considaration against
regular vacancies by shortlisting. 1t was certain

that once the regular incumbents are recommended,

these adhoc appointees will certainly be repiaced and

“claim could be treated as & special

4
1]

’, as such, their

class and not to shortlist them under whatever

criteria the respbndents might adopt. The respcondents

stated that these adhoc appointees cannot be

as a special class even for the purpose - of
consideration -of their candidature for selection
against regular vacancies. This is because

tenure was so short and the

uch rom the market and in

\k// T . SRR : .
_‘,».r&,__-"‘:'u‘_ — . : - Lk .- ’ )

“such large number of app11cants f

treated

y have never competed with

eée‘épbointments weﬁ@ ﬁff““‘

1

their * |




“not be shortlxsted from belng$con81dercd when the uUPSC

con31ders cahdldates and recommends them to replace
their‘adhoc ‘app01ntments :‘we—are'in full agreement
with the :conpention of;. the applicants  that
shortlisting by whatever criteria and excluding the
applicantsd who were h0101ng the posts on adhoc basis
from being - con idered, is; not in good taste. The
respondente’ shouid not haQe excluded them from being
considerad. It is pertinent to mention here that the

respondents had shown tO'fhe court the criteria that

('J

<

»

has been adoptod for “hortllotlng We z-e s=atisfic
that thesge crlterla are objective ehough in the normal
circumstances that it was not found sufficient enough

to exclude these adhoc appointees-who were already
' o *

holding’ theifposts to [ the satisfaction of the

1

respondents ahd who aré vin the danger of being

replaced by regular 1ncumbents by the same selection

procedure. Oyr con51dered view, therefore, is fhat

these adhoc appointees aré entitled to be considered.

<

The dlrectlon whlch ‘we' would 11ke to issue in

this regard 1s that 1n v1ew of the fact that n1ne of

these’ adhod app01ntees have already been ,interviewed

= e .':::-s L
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would direct the respondents to publish the recult of

these nine candidates interviewed and in case they

were found eligible and fit, their names may be -

recommended against the  regular vacancies noOw
available. The‘rehainjng candidaﬁes who are holding
the posts on adhoc basis on the basis of the interim
orders passed by this court, shall continue to holid
the posts on adhoc basis until they have been given an
opportunity to be considered for regular appointment,

after following the brescribed procedure under the

rules by the UPSC.

The next important contentention that has bean
raised by one of the applicants, especially the one in
0.A. No. - 420/19%96, was that the reservation of 25
posts out of total 49 is in excess of 50 percent quota
laid down by the Hon’ble Supreme Court in the case of
Indra Sawhney vs. Union of India, 1992 Supp (3) SCC
217. We are of the considerad view that 50% of 49 is

obviously 24 and half. 50% is to be calculated not by

a mathametical equation but against the roster

prescribed for the purpose. Since the roster
prescribed in these cases always starts from a
reserved candidate, the respondents have rightly

reserved 25 posts out of 49 and that willl not exceed
50% quota as a maximum limit prescribed by the Suprema

Court in Indra Sawhney’s case.

The learned counsel foF the applicant in 0.6.

No. 420/1996 also raised anothe?hissue, nam:iy, that

"there canhnot be reservation for STs in Delhi inasmuch

"as Delhi does  not have any ST of _.ts own and in the

»
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absence of a notification under Article 242 of the
Conétitution of India, the réservatioh now éet apart
at the instapce 6f réspondents is illegal. 1In suggprt
Qf his case, the applicant has reliéd upon a nﬁmbé?nof
decisions of varioqs ngh bourts and “the Supreme
Cduft. M. 'S.' Malathi vs. The Commissioner Nagpur
pivision .& Ors., AIR 1989 Bombay 138; Action
Committée on Iséue-of Caste Certificate to Scheduled
caste and Scheduled iribes in the State of Maharashtra
& Anr.  Vvs. “union 6f India & Anr., JT 1994 (4) SC

423.

EQen though the~applicant is raising this issue
in this abplicétion which may not directly arise out
of this applicétion, we- are of the; view that the
'notificatién issued by the Government of India on
A,29t12.l993 after Indra Sawhney’ s.cas,, referred abov;

is applicable ,to the present case "wherein . the

reservation for 5T has also been prov1ded in Delhi and

this notifibation_ is - not under challenge in any ofQ

these applications. in Office Memorandum dated

29.12.1993 issued by Government of India - (Department

of Personnel & Training), it is stated, "In respect of
direct recruitment on All India basis otherwise than
by -open tompetition where there is a reservation of
16.2/3%  for sC and 7—1/&% for ST, the existing
..40 -point ro;ter has been revised into a 120-point
roster as 1n the model format 1ndlcatéé'at Aannexure 1.
In resgect of dlrect recrultment to Group ;C’ and

2Group"D posts normally attract1ng candldates from a

~_§lécality or'yrgglon, the ex1st1ng 100 poxnt -rosters -

- ~have alsO'%been~fkev1sed as 1n the model 1nd1cated at

%y vetvm 1t
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and states, "For Delhi, the rosters as prescribed far

Annexure 11." The "nota bene’ No. 3 refers to Del
recruitment on All-India basis is to be followed.” It
iz to be noted that in accordance with the éaid 0O.M.,
the roster pointé at 3, 17,.29, a3, 57;.69, éz, 97 aﬁd'
109 are-'reserved for ST and as such the respondents
are bound to give the benefit of fhe reservatibn undear
this O.M. to ST candidates. It goes without saying
that the present recruitment {s to Group °C’ and the
respondent NCT 'bf Dglhi has been deciargd not as a
State‘within theiUnion, rather as.a Union Territory.
The relevant notification in .this regard has been

produced by the respondents and it is available in the

paperbook.

iin 0.A. No. nl928/l996, the applicants therein
have ;aised the issué of not giQing the benefit of
relaxation of age to the OBC candidates. It is now an
admitted case tﬁat the relaxatidn of age to the extent
of three years 1s available to OBC candidafes and at
page 90 of the paperbook in O.A. No . 1928/96' a
comhunication confirming ﬁhe same is shown that the
said relaxation has been duly given for - the Civil
Services Examination in both the years 1995 and 1996
and it is an admitted case thét the respondents are

e

bound to give age relaxation to the exientlof three

years to the OBC candidates. The learned counsel for

the respondents  submitted ' that even though | the

4'applicants in 0.A. 1928/1996 and 1934/19%96 are

eligible for age relaxation both on the count that

Lhey are Government servants as well as on the ground

that they . arei belonging to.0BC communities,'but':the.P
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complaint of the respondents is that the applisants
have not attached ,thé respective , certificates amn
required under the law and as has been stated in the
very advertisement.  Since the question  of
availability Qf age relaxation for Government sersants

and OBCs is an unquestionable fact, the contentim of

the respondents is that the certificates'annexed are

not in the format prescribed. The respondents dx not
dispute the fact that they are either Goverzment
servants or belonging to OBC communiti;s. 1n - viaw of
this fact, the applicants in these O;a.s are directed
to submit the certificates in the prescribed farmat
and submit .themselves for consideration against the
next available ,vacancies.as and when the recruitment
takes place. Respondenfs are directed to consider
them against the additional number of posts now added
by an amendment’io recruitment -rules under the proviso
to Artiﬁlé 309, if they are not.already considered.
Under the circumstances, these Original
Appiications are allowed to the extent mentioned in
the respective paragraphs above, along with the

directions given hereinabove. To recapitulate, this

court is issuing the following directions :-

(1) In O.A. No. 297/1996, the applicants therein

will continue on adhoc basis to hold the post

t£ill their . caﬁdidature has been considered
against the additional number of vacancies now
they

made available by the respondents, unless

T T have beén jnterviewéd on the basis of the

“interim orders of this court.

In theieyent they:
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have taken part in the test and interview and

I

the result is declared and in the event that
they are found fit and.the resuft is in their
favour, theynhay be recommended for appointment

against regular vacancies and those candidates

whose names have not been recommended, will have
no right to regularisation on the basis of their ?;

adhoc service.

(2) The applicant in O.A. No. 420/1996 is entitled Y

vacéncies in accordance with the amended rules.
" In case the said applicant also has taken part

in the selection procedure. already undertaken

and in case his candidature has been accepted by
the UPSC, the UPSC is directed to declare his o

result and make recommendations accordingly. :

BTN SRR AV IR

(%) The applicants in O.A. 416/1996 and 433/1996¢
will also be entitled to same directions 3% i

given by us in O.A. No. 297/1996. V;:,'

(4) The applicants in 0.A> No. 1928/1996 and 0O.A.

‘ D to consideration againsf‘ the additional . jﬁ]fg
1934/1996 are entitled to relaxation of ade
applicable to Government servants and to the
0OBCs, wherever applicable and they are directed A
to submit frésh certificates in the prescribed

format - .and the respondents are ‘directed to

accept their candidature if found fit, but for

. ~their defective:certificates for age relaxation,
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they may be
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and in the event'they are found fit,

‘recommended and they will ibe entitled to

'.Consequential-benefits.'

with these directions, these Original Applications are

disposed of. No costs.
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( S. P. Biswas )
~ Member(A)

( Or. Jose P. verghese: )
“ vice Chairman(J)
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